
IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No.15032 of 2025

======================================================
Sunil  Kumar  Singh,  Son of  Late  Shivshankar  Singh,  Resident  of  Village-
Madhoul, P.O- Ambrak, P.S.- Maniyari, District- Muzaffarpur.

...  ...  Petitioner/s
Versus

1. The State of Bihar through the Divisional Commissioner Tirhut Division,
Muzaffarpur.

2. The District Magistrate, Muzaffarpur.

3. The Additional Collector, Muzaffarpur.

4. The Sub-Divisional Officer, (West) Muzaffarpur.

5. The Deputy Collector Land Reforms, (West) Muzaffarpur.

6. The Block Development Officer, Kudhani, Muzaffarpuri.

7. The Circle Officer, Kudhani, Muzaffarpur.

...  ...  Respondent/s
======================================================
Appearance :
For the Petitioner/s :  Mr.Raju Kumar, Advocate 
For the Respondent/s :  Mr. P.K.Shahi, A.G. 
======================================================
CORAM: HONOURABLE THE ACTING CHIEF JUSTICE
                 and
                 HONOURABLE MR. JUSTICE RAJESH KUMAR VERMA
ORAL JUDGMENT
(Per: HONOURABLE THE ACTING CHIEF JUSTICE)

Date : 03-11-2025

Heard learned counsel for the parties. 

2. Following reliefs are sought for in the present writ

petition:

“For issuance of a writ preferably in the nature of
mandamus  commanding  and  directing  upon  the
concerned respondents not to construct building of
Dr.  Bhim  Raw  Ambedkar  School  in  the  land  of
crematorium  situated  in  Mauza-  Jagdishpur,  P.S.-
Kudhani,  District-  Muzaffarpur  appertaining  to
Thana  No.255.  Khata  No.  273.  Khesra  No.327
which  is  being  use  as  a  funeral  rites  for  several
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years by the local people.
(ii) To direct the District Magistrate, Muzaffarpur to
take appropriate legal action against Revenue Staff
Anchal  Amin  and  Anchal  Adhikari  who  has
submitted  wrong  report  with  respect  to  land  in
question that no which is crematorium.
(iii) To direct the respondents to allow the public as
large  to  use  the  abovementioned  land  further
funeral rites.
(iv)  To  any  other  relief/s  to  which  the  petitioner
may  be  found  entitled  in  the  facts  and
circumstances of the case.”

3. Mr. P.K.Shahi, learned Advocate General appearing

for the State, pointed out that a physical verification of the land

in question was made and the said report dated 29.10.2024 is at

page 24 of the writ petition. Further, at page 25 is the Khatiyan

of the land. Report dated 29.10.2024 is extracted hereinbelow:

 "अभभिललेख उपस्थथाभपत ।
आम ससचनथा कथा तथाभमलथा पथाप्त । भकन्हही कले  दथारथा भनरर्धाभरत भतभथ
तक ककोई आपभत्ति नहहीं कही गई हहै। रथाजस्व कमरचथारही, अअंचल अमहीन
एवअं रथाजस्व अभरकथारही नले पभतवलेभदित भकयथा हहै भक वतरमथान  मम डड
भिहीमरथाव अम्बलेदिकर भवदथालय (720 आसन) भिवन भनमर्धाण हलेतत दिही
गई भिसभम परतही हहै। यह भिसभम अभतक्रमण मतक्त हहै। सथाथ हही रथाजस्व
कमरचथारही नले यह भिही पभतवलेभदित भकयथा हहै भक उक्त भि सभम मठ , मअंभदिर
मसस्जदि,  दिलेव स्थथान,  सहैरथात,  श्मशथान,  रथारमक न्यथास,  अभतक्रमण,
नदिही, नथालथा, आहथार, पथाईन, आभदि जल स्तकोत एअंव स्वत्व वथादि आभदि
सले मतक्त हहै। गथाम सभिथा सले उक्त भिसमही पर डड भिहीमरथाव अम्बलेदिकर
भवदथालय  (720  आसन)  कले  भनमर्धाण हलेतत अनथापभत पथाप्त हहै । स्वयअं
स्थल भनरहीक्षण भकयथा । स्थल पर भकसही पकथार कथा ककोई आपभत्ति
नहहीं भकयथा गयथा हहै ।
उक्त कले  आलकोक मम 10 रू पभत एकड़ अलथावले शलेष कही दिर सले लगथान
भनरर्धारण  करतले हतए  भननिःशतल्क  अअंतरवभिथागहीय  स्थथानथाअंतरण  कही
अनतशथाअंसथा कही जथातही हहै ।  लगथान दिलेश हकोगथा ।  अभभिललेख कले  सथाथ
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खभतयथान कही सच्चही पभतभलभप तहीन पभतययों मम ,  चलेक स्लहीप तहीन
पभतययों मम, टलेस नक्सथा तहीन पभतययों मम, दिस ससतही तहीन पभतययों मम एवअं
आम ससचनथा कही पभत कले  सथाथ आम सभिथा कही अनथापभत सअंलग्न हहै।
अगलेतर कथाररवथाई हलेतत सतरथार उप समथाहतर्धा, पसश्चम, मतजफ्फरपतर कको
भिलेजले ।"

4. From perusal of both the documents, it is apparent

that the land in question is not a cremation ground. A specific

statement has been made in report that no cremation activity is

being carried out on the said land. The Khatiyan,  placed at page

25 of the writ  petition,  also does not  indicate  the land being

recorded  as  a  cremation  ground.  Furthermore,  the  site  in

question has been approved by the Gram Sabha for construction

of Dr. B.R.Ambedkar School, for which no objection has been

made. 

5.  As  such,  we  find  no  merit  in  this  writ  petition.

Accordingly, the same is dismissed.  
   

Sujit/-

(Sudhir Singh, ACJ) 

 ( Rajesh Kumar Verma, J)
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